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civil aviation. Insiructions ba�e· been 
reiterated to all concerned to ensure 
that passenaers and \heir har,d ta1-
zage are put through. pre-embarka­
tion screeninc \horouttiJ.y so thllt no 
potential hijacker is able to smunle 
•@oni

7 
explosiv� and other lethal 

objects on board. Towards this end,. 
sophisticated electronic detection 
eqipment, viz, Hand Held Metal De­
fectors, Door Frame Metal Detect·ors 
and X-Ray Hand Baggage Scanners, 
are p·rogressi vely being installed. 

Charres aralut otBclals la Garmeat 
IDSpeeti.on Sta.ff 

4081. SHRI B. V. DESAI: Will the 
Minister of COMMERCE ·be pleased 
to state: 

{ a) whether it is a fact that the 
quality inspection staff of the>- Textile­
Committee has mad� a mockery of 
the inspeetfon of 1arments expc,rted 
from the country; 

(b) whether larae scale corruption 
by tllese officials bas been reported to 
Government; 

(c) whether it is also a fact that 
under Section 23 of the Tfpile com· 
mittee Act, 1963 it bas been ma1e 
clear that the committee may make 
regulation with the prior eanction of 
the Central Govemment and these 
have to be notified in the official 
gazette; 

(d) whether it is a fact �hat in 
1977 re,ulations have not been BP­
proved by the Centre; 

(e) whether GoV1!mment have en­
quired into the charges made a1aimt 
the officials in the garment inspec­
tion staff; and 

(f) if so, what steps have ?:>een ta­
ken by Government to remove this 
reported corruption in the Depart­
ment? 

THE MINISTER OF STATE IN 
THE . .  MINISTRY OF CO?tQl'ERCE 
(SHRI SH1VRAJ V. PATIL) : (a) 

. and· (b) . Certain cases ,of wrong �r-

tiftcation and alle,attona refar:iln& 
corruption among the inspectinc staff 
of the Textiles Committee have com� 
to the notice of the Government. · 

(c) Yes, Sir. Section 23 of tlle 
Textiles Committee Act enables the 
Committee to make .re,ulation and 
'notity t�, with the previous sanc­
tion of the Central Government. 

(d) Yes, Sir. 

(e) Inquiry is done by the compe­
tent authorities in specific instances 
and appropriate action is taken. 

(f) Instructions have oeen issued 
by the Government to the Textiles 
Committee that the inspection should 
be done with reference to Rules and 
Regulations laying down objective 
and veritlable criteria so as to mini­
mise the elem.ent of subjeefivity and 
discretion on the �rt of the !nsp,ect­
.inl staff. The Committee has aise 
been. instructed · that any eomplalnts 
&R¥ the i�inC staff sllouJ.a 
be Looked into promptly by res-pomi­
b!e oftlcers, and ftrm action taien 
against the staff found at fault The 
Committee bas -also been t� to vigo­
rously follow the ruidelines OJl pre­
ventive vigilance. 

. AmencJrneJlt8 to � ol A!Bocia­
tloa. of Apparels Export Pronaa&ioa 

Council 

..., 4�82. SHRI ASHFAQ HUSAIN: 
' Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have seen 
the Minutes of the Executive Com­
mittee Meeting of Apparels Export 
Promotion Council, New Del.hi., held 
on 5th Ju.De� 1982 and the Resolution 
p�sed under �item 7(iv) re1ardJn� 
amendments \o the Articles of A sso­
ciation of the Council; and 

(b) what action has been t.au., by 
Government Nominees on the JExecu­
tive Committee in pursuance of their 
duty to carry out the Directive from 
the Company Law- Board? 




